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O.A. Nos. 184/91, 186/91, 418/91,

BEFORE TEE CENTRAL AIMINISTRATIVE TRIBUNAL . ]
BOMBAY BENCH, ) |

BONMBAY
X * *k X X

419/91, 420/91,

1.

425/91, 402791, 412/91, «14/91, 435791,

436/91, 437/31, 466/391 & 467/91.

C.B.Sathaye,
T-98, 0l1¢ F&T uolony,
Gultekadi, Pune 411 001.

Ve I‘;-Guj arathi'
¥-91, 0l¢ E&T Celony,

< Gultekaci, Fune 41i 001.

10.

1l.

12.

13.

. VeV.Joshi,

P-57, 0lc P&T Colony.
Gultekadi, Fune 411 001.

'G.B.Patankar,

F-88, F&T Colony, :
Gultekaci, Pune 411 001.

G.L . Xanitkar,
F-85, 0l¢ P&1 Colony,
Gultekadi, Fune £11 001.

Pc I\':Q Val'li:
P-52, 0l¢ F&T Colony,
Gultekaci, Fursc 411 001.

S.Kheéekarf
F=-43, Cl¢ F&T Colony,
Gultekaci, Fune 411 001.

.M, Autace,
T-134 0l¢ p&1T Colony,

Gultekaéi, Eune‘éll 0ol

F.L,Kulxerni,
E=50, 0l¢ &3 Colony,

‘Gultekaéi, Pune 411 001.

M.D. Gocse,
7-01, Old P&T Colory.
Gultekacdi, Fune 411 001,

B.S.shaikh, .
T-27, 0l¢ F&T Colony,
Gultekaci, Fune 411 0C1.

F.k.Patil,
1-13, Olc F&T Colony,
Gultekadi, Fune <11 001.

M.R.Yulksrni,
T=140, Clc F&T r‘olony,

Gultekc01, rune 411 G01.
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Arplicant

Applicant
(oA 184/91)

Applicant
(0A 186/91)

Arrlicant |
(Oa 418/91) e

lAppliCant
(Qa 419/91)
Applicant .E
(OA 420/91) L F
:n
Applicart ;;

(0A 425/931)

(0a 402/91)

Arpli-ent
(0& 412/91)

A P Wi e e

Applicant
(O& 414/91)

Arrlicant
{ca 435/91)

Ay;licaht
(Ca 436/91)

r1 lizant
(CA 437/91)

Ary licant
(0a 466/91)




. e W ' '

14. sSmt. S.R.Satpute,
T~144, Ol¢ F&T Colony, o
Gultekadi, Fune 411 001. +es Arrlicant
- (0A 467/91)

V/s _ N

Unicn of Incic & Ors. «s+ RespoOnCents

COrAM ;3 ¥on'ble Vibefchairman. Shri U.l.Srivastava

Arppearances:

Mr. S.F.Kulkarni, Advocate
for the applicant ang ‘ ‘ o
Mr.F.MN.Frachan, Advocate ' . o
for the responcents,

ORAL JULGEMENT: , Dated : 29.8.1991
(per, U.C.Srivastava, Vice-Chairman)

y : : AR
In all these cases, some of which have been W

listeé for hearing (sl.no.l to 6) ana some of which

are listed fqr‘admission hearing (sl.no.7 to 14)
the counsel for the parties have‘stateé that‘thé
point involvecd in these apylications is one and ané same
as sucﬁ counter afficavit filed can be read in all the.

other applications &nd &all caén be (isrosed of together,

™

- Accorcéingly arplications 2t Sl.lo.7 tc 14 are adémitted

arc I rroceec to cispose oi all the aprlications @
together, Learned counsel for the,applicanté '1k3
contended that he is challenging the actiorn of the
oppositt parties in teking proceedings against the

arplicants unéer Fublic Fremises (Eviction of

Unauthorised Occupants) Act on the ground of c¢iscrimi-

nation as in resrpect of 13 other emyloyces were allowed
to stay in the premises., The learned counsel for the

resyroncents produced kefore us & letter of the Diréctor

of Postal Services dated 21.8.91 acdressec to the

» Estate Oificer/Chricf ¥ost Master General, Maharashira

.\wm&“\\\\\\ Circle, in which it has been clearly statedé that out
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of those 13 occupants with whom applicants are

claiming discrimination 11 have crecitea the amount of

-

arrears of licence fee and have produced the receigpt

anéd that they have vacated the premises, The remaining
two ¢id not crecit the arrears oi licence fee and

therefore their premises have been vacated from them

~ané a panchanama has been prepared anc .the same has

been sent. shri P.N.Praéhah, learned counsel for the
responcents also méde a statemen£ in this behalf. The
learned counsel for the arplicants accepteC¢ this position
éné sai¢ that in view of this present position it will
nqt be possible for him to convince the court the
pieas which he has‘raised but he rrays that some
reasonable time may be granted to the aprlicants to
vacate the premises and prays that three months time
may bgrgranted to the app licants to vacate the premises.
The pgayer arpears to be reasonabie and‘accordingly
time uprto Zlst Lecember 1991 is granted to the
aprlicants to vacate the premises. Till then the
arplicants shall not be evictec ky the resjponcents.
The applicants shall handover the vaéanx rosition of
the rremises in their posession by 31.12,1991 or any
cate prior to the convenience of the resronients after
giving them cue intimation of the date on which

_ ok~
I csession is to be taken. This shall not ke aeme any
other person in the rremiges in any manner anc shall
clso élear all the cues before they vacate the rremices.
With thcese observatioﬁs the applications stanc¢ Cisposec

of tinally witk no order as to costs.
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